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(b) if so, what are the atatutes 
slated for amendment; and

(c) the approximate time by which 
this work will be over?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (DR. V. 
A  SEYID MUHAMMAD): (a) There 
is no such proposal in this Ministry
now.

(b) and <c). Do not arise.

Goicha Properties Limited

2077. SHRI R. N. BARMAN; Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whetht* - the owners of the 
Goicha Properties (P) Limited undei 
liquidation have failed to comply 
with the orders ol the court to deposit 
the amount which was the essential 
part of the scheme that was agreed 
upon to liquidate the liabilities of the 
owners towards their creditors;

(b) if so, whether the scheme has 
failed suo moto

(c) whether in the new situation 
Government propose to pay the re­
maining two instalments to small 
creditors; and

(d) if so, bv what time will this be 
implemented?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) Rajasthan
High Court while sanctioning the 
scheme for future management of the 
company ordered that after the money 
as contemplated in the scheme has 
been paid authority of the Official 

'Liquidator shall cease to function and 
'th e  management of the business ex­
cept the management of the business 
ot Goicha Cinema, Delhi and its build­

ing, shell be handed over to the te r­
mer Directors, as soon as they depo­
sit the money with the Official Liqui­
dator and that the security which had 
already been given' by the Official i i*  
quidator in the Supreme Court case 
shall be continued to remain la  force 
for the performance of any final order 
or direction which may be passed by 
the Supreme Court, and that the man­
agement of the business of Goicha 
Cinema, Delhi and possession of the 
■said cinema House shall be retained 
by the Official Liquidator till the 
aforesaid security is not released or 
the appea] is decided by the Supreme 
Court,

tb) Tbo directors of the company 
being aggrieved of this condition have 
filed an appeal which is pending be­
fore a Division Bench of the Rajasthan 
High Court.

(c) and (d). The question of Gov­
ernment paying dividend does not 
arise.-, as the payment has to be made 
by the Official Liquidator out of the 
assets of the company under orders 
of the court

Manufacture of bulk drugs by small 
scale sector

207&. SHRI ARJUN SETHI; Will 
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) the 7 iirticulars of the bulk drugs 
being manufactured m the country 
hy .small-scale sector: and

(b) particulars of the amount of 
foreign exchange saved annually as a 
result thereof?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHBI P. C. 
SETHI); (a) and (b) Theje are over 
3S00 small-scale units manufacturing 
drugs and pharmaceuticals, including 
bulk drugs. The bulk drugs being 
produced by thege units are indicated 
m Annexure H to Chapter II of the 
Report of the Committee On Drugs sad
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.Pharmac_euticals. Para 18 of Chap-
t er II .of this Repor t indicates that, 
although authenticated data a re not 
. available, the production of small-
scale units is estimated to be about 

:20 per cent of the over-all turn-over 
of the drugs industry. 

It is difficult to quantify the amount 
.of foreign exchan ge saved annually 
through the efforts of the small Scale 
Section. However , some of the bulk 
drugs produced by them could ~e 
categorised as drugs of import substi-
tution. 

Theft of belongings of M.Ps. ancl 
VIPs 

2079. SHRI K. M. 'MADHUKAR' : 
Will the Minis ter of RAILWAYS be 
pleased to sta te : 

(a) whether he and other railway 
authori'ties have received complaints 
from M.Ps . ana. other VIPs about 
theft of thc;ir belongings while tra -
velling in the first class compart -
m ents of trains from Bihar and U .P. 
to Delhi in the month of August 1976; 

(b ) whether coach attendants were 
not pr ovided when the above incidents 
occurr ed; 

(c) l.Je1·son s ar,·ested in this connec-
tion so f~- r ; arid 

(d) w '.:il t steps Government pro-
pose to take to ch eck such occurren-
ces in future ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHBI 
BUTA SINGH): (a) Only one such 
case of theft of an attache -case be-
longing to Shri Chander Shekh ar 
Singh, M. P. while travelling in a F irst 
.Class compar tment of the Dhanbad 
coach of 85 Up Assam Mail from Gaya 
to Delhi on 3/4-8-76 was reported at 
F atehpur, Government Railway Police 
Station in Uttar Pradesh. 

(b) No coach attendant was provided 
in Dhanbad coach in w hich theft took 
place . 

(c) Two accused persons have been 
arrested during in vestigation. 

(d) Special armed escorts and even 
plain clothes escor ts are being deputed 
in effected Sections and security mea-
sure •at Railway Sta tions by State Gov .. 
ernment Railway P olice have beer. 
tightened up. Frequent supervisi.cn by 
higher offi cers of th e R'ai!way Police is 
being enforce!!. 
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Increase in Oil Refining Capacity 

208 1. SHRI YAMUNA PRASAD 
MANDAL: Will t he Minister of 
PETROLEUM be pleas~d to state: 

(a) w h ether r e.finin g capacity of oil 
in the country has consider ably in -
creased with t he commissioning of 




